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FORMNO.4 
(See Rule 42 ) 

CENrRAL ADMINISTRATIVE TRIBUIjpj, : GUVAHATI BENCH, 
GUàEIITI. 

ORDER SHEET 

urginaj No zc'di,. 
Misc.?etitLon_ No.  
Contempt ketition No, _____/ 
H view Application No,____ / 

PPU3t.(s)  

Re spo ndent ( 

Ad vo cate for App ii cant (s) 

Advocte, for Respondent(s) 	
-- 

- ----------------.-- - ________ 
9 es of the Registry 	Dater * 	ORDER OF THE TRIBUNAL 

•22.02.O2 

	

	Heard learned counsel for the 

parties. 

This 	 : 	Issue notice of motion. List on 
C. F. 	 ' 1.3.02 for )dmission. 
vid 	 / d 7 positef - e p 	

S-Li 	 4 
L/ateci rj 

to show cause as to why the interim order 

,L ' as prayed for shall not be granted. 

Member 
im, 

1.3.2002 Heard 	Mr A. 	Chakraborty, 	learned 
counsel 	for 	the 	applicant. 	The 	application 	is 

Copy of this 
admitted. 	Cali for the records. 	Mr 	A. 	Deb loy, 

order be given to the 
learned 	Sr. 	C.G.S.C. 	is present. 	List for 	written 

the learned counsel : statement on 3.4.02. 
for the applicant. 

'-- : 

y_O dd . Vice-Chairman 

nkm 9  

H 

/ 

$ 
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a.w( i111'- 

A D2L1 	
in( 

j( 	T/V&7..-• 

3.4.12 	Four weeks time is allowed to 

the Raspondants,/to tile written statement. 

Li8t on1.5.2G02 for ordars. 

- 	 Member 

mb 

1.5.20:2 LiSt thecase on 2995,2002 enabling 

>f" the respór,ients to tile writtefl statement. 

'I 

k ..'Chairman 

bb 

31.5.02 . M.A.Chakraborty learned counsel 

appearing on behalf of the applicant has 
............. . 	 .. stated that the applicant. has already 

Obtained the relief as prayed for in this .......... 

The date application. 	 of superannuation 
.........-... 	..... . 	. 	. has now been modified by the respondents 

............ 	- 
as lst.March 2003 by Order No,rstt/VI-.P/ 

In 	ircu the 	seances it is 	een tt 
• 7-65/Vol.II dated 28.-2.200.2.Lth.e...applicant 

- has already bbtained the relief. The appli- 
• 

• cant has not pressed the application. 
- 	 • 	•. 	

• .• 	
.. Accordingly, the application is dismissed 

as not pross 

• 	'. 	 •• • . 	• .• 	,• 	 Vioe'sChairman 
.. .. . .... 

. 	im 	...' • 	.. 	 . 	 . 
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:i: 	•rh Ceni:.rai Acirnin :ist.rtiVe fri. inal 

ixi 	Bc.?n cii 	G,tai.t:i. 

00A No.4 	/2002 

BETWEEN 

Sri. An J. r u d ci ha Sa rcna 

Worki.nq a lsSuper ,  in tenden t under The 

I) i. rectc)r (3enerai. Asarn R:Lf 

Stil i :ionç  

A:p1icart. 

• AND 

:1. 	tJn ion of md i. a rep resen ted by the 

8e::retary Ilin itry of'. Home Affal ri 

t:cvernrnent of Inc1ia 

Iiew DeilEl. 

2., 	The D:i.rec:tor Genera]. 

As<.arn Rif:i.es 

-. 	Responclen ts 

	

Ite 	 is maiie for a direct:i.on to the 

respon ci ents 1.oa C: 1: ac: c:orci :i.nçl to the date of bi. r th 

	

i:er acie 	:ln 	the? Matri.::u].at:i.On 	certif:i.cate anci 	for 

• 	reti. remen t on superannuation of the app]. :i. can ac:c:ord :i.nçj :1.>'.. 

- 	OHIO 
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(he? applicant clec:.Lare's that the subject matter of 

the applicat:i.ón :i with:i.n the .:ur:i.sdic:tiori of the Hon ble 

r:i. biuia 1. 

3,, 	Limitations 
The app:I.:i.c:ant declares that the application is 

- 	:i.th:i.n 	ihe 	pc:.rtr)rI of :i:im:iI:.at:i.on ui':ler section 	2:1 	of 	the 

Adm:i.n :i.strat:i,ve Tr:i. 1:'unal Ac:t.1 1985 

4. 	Facts of the cases 

4.1 	That the appl:icant is a citize?n of :r.nd:ia and as 

such is e?nt].tieci to the riqhts and priv:i.leqes quaranteect by 

the c:onst:i.tution of India.. 

That 	the applic:ant •:o:i.ned serv:Lce as 	i...ower 

D:lv:i.s:i.onai c:ie?rk(now uptraded as Upper Divisional Clerk) on 

27.. 7.. :1.9.63 in the D:i. rectorate General Assam Rif:I.es .. 	It is 

s tateci that the app :1:1 cant :is a c: :iv :1 L ian emp :ioye -e .. He Was 

appoin ted ci :i.rec:tly and t:i. thout any -formal :i.n terv:i.ew .. He '..vas 

promo ted as Ass :i.s tan t in :1987 an ci as Super in ten ci en t :1 n 1996 

he app:i.. :ant is now work:Lnq as Superintendent. 

4..3 	 ih.Y'.t 	at 	the t.L(ne? 	of 	.:ic::i.n:i..nc) 	1:.he 	applicant 

r)rc:)cRtI::ecl 	his 	r:i.ci:i.n'.i. matriculation c: *. :i. i::i. c:et. e be?f::'re 	the 

t hcn Fleaci •' :i.€•?r k of 2nd Asam R:ifi.es .. The I:.lcn He?adi Clerk 

after verifyin g t lie? iarne:' made en t r :1. es :1 n the servi ce book 

and '.ot it s.i.Jnc?(:I bytiie k:1:Lc:ant.. It is state?'::I that .  the 

applicant could not see the entries in the service I:ook= He 

was asked to put his si qna ture ! in the serv I ce rec:ord and he 

s:i.qn ed I t .. He was not :hnwn I•  he en I-. ......es maci e by .otl"i. c an. 



It 

i::'.:k 	..nc.I 	was 	nc:t 	awar•e 	of 	any 	c:i.c.?r:ica:i 	erc:)r:i.i 

the? servi ce sheet as reciards date of b:i.rth 

•i•iat 	the 	ri:.:i 	pra.:+.ic:e 	and 	i:)tc:1(.:e?ci'..tre 	cif 	i:.h.? 

re.oncrits 	:i.sto 	cI?t •1:.h:? 	se?rv:i.c::e? 	DOk 	ver:i:f:i.e?d 	and 	s:i.ciiieci 

1:)>' 	Lh1:? 	(n p.I. 	e s 	(?\/er>' 	>'rBut 	th :Ls 	fac: t i c: e 	no 1:. 

f: :i !. cw:•cJ 	by 	I:.he 	i'es i:'::n ci en ts 	an ci 	I  hey 	maci e 	1:. he 	': rv I c:e 	iDoo k 

r.3per 	r 	 (::.:.A ti 	and 	1--; ignn.i.ture 	w:Lt.h 	the 	:il'Le?rva:1 	ov 

numiDer 	of 	y•?ars 	:i n 	the 	ar 	1989 when 	the 	app]. I cant 	)s 

aske:l 	to ve?r:Lfy the en fries in 	his serv:i. c:e book :1. t came 	to 

his 	not:i.c:e that his date of i:irth in 	the serv].ce 	book 	ias 

in c:orrect 	H:i.ac:*.ual date of birth as per the Matri cula Lion 

c:ert:Lf:Lc:ate 	is 	:1. 	3.1.943 	but 	it was written 	i(-I 	the 	service 
- 

bc)r.:) i. 	1.3.1942. 	1ic 	:i. rrirneyci :1 	i:.c 	1>' 	apprised 	c: i)(' 	•• 	•'l(..' 	• 

t h e 	I?i:)c:'ndent.s 	w:i.th a 	ic•xiuest 	for 	c:orrection 	The 	1:.hen, ------- 

iiaJ or 	.iiM) ( Corrin ) 	S :i. cina L 	B ran c:: h 	as 	a I. 	p :k?e:'d 	to 	forward 

th 	Oricj inal ilatri cu:i.ation Cer tifi. cate of the app]. I cant 	to 

the esLab:i.ishment i:ranch by a 	:ietter dated 3 5. :L989, 

Copy 	of the letter dated 	3 5. 1989 

is en closed 	as Annexure -- A.  

c:'f 	the 	liatri cu:i.at.Ion 

:1. t J. 	Le 	Is 	(an c: :ioseci 	as 

Annexure"B 0 

ThaL tier eafter the ai:),:Lilcant 	made a 

represertat,:i.on ciateci 37 1989 requestinq the resiDondents to 

mke? 	c:(I'rec:t:lc:)n of 	ii:i.s 	daLe of 	i3:i.rth <5 	)I' 	i1tL(:i.cILt1d)tl 

Cit:i. -U:i. cate 	in his 	serv:i. c:e 	i:ook But the respondents ci :ici not 

recLify 	the 	c:ieri ca:L 	error nor any reply 	was 	q :i.ven The 

app:i.:i.c:ant. -a:i.so :i..n 	a 	numi:er of 	occasions reresent.ed in 



4 ;: 

1::u rsc:'n lfie t he ii i:on d en i:.s w :1. thou t any result.  

c py oft he rep iien t ti. on ci a ted 

3 •7 :1.989 is ei::1oic.:i as Annexure C 

4.6 	1 hat 	the a p p 1. i c:an t t hen 	aq a :1 n 	macI e a 

representa t :1. on dated 4 :12 :1996 roquest:lnq for c:orrect:i.on of 

date 	of 	birth in his serv:i.ce book but 	mosi:.t.nfc:irt!..tnk.e1y 

this 	time 	also 	he was not 	c :i. von, any 	reply ihen the 

ai::'pl I cant by a represen tat ion ci ateci 1 S U :1 U :1998 P  rayed to the 

res i:on den t 	Ho 2 for his symi:athet :1 c: ac:tic'n 	in this 	req ard 

and 	demanded 	j us ...1. ce This rep rosen ta t:i.on 	was forwarded by 

the 	then ila.:ior q 	JAD(Comn ) ,SignalBran::ii by letter 	dated 

15.1.1998. 

cc: py of the representation d a ted 

1 5 U 1. U :1.998 with the forward :inci 

:Lett€•?r is enc::i.osed as Annc'xi..re.... c 

4.7 	h.. 1:. thereafter I:. e respondents rei c ted 	ti 

j:)rayer 	cYftic.? applicant w:i.ti.:'..'.t iaking 	ini:.c:, 	c:c:'i:i.derat:i.c:'n 

t he M t r :k::u. 1 a t. :1 c:'n Ce r 1:1. •f :i. ra to an ci cw'.,'.n :i. c:a tex:i to him 	by 	•:: 

:1 otter dated 5 , 2 :1.998 •i t is stated FI• + the responden ts ci :Lci 

not 	ques 1 :i.on 	the authenticity of 	the 	Ma tr.:i. cu:La t :i.on 

crtif:i.t::at., and it is not d:i.s(Duto:i The applicant was 

s hoc:ked an ci rushed to the ci e j:ar tmen ta 1 author :1 t los and 

prayed ora:i.:i.y for reconsicierat:i.c:'n of his case U The 

ciepar tmon ta :1 Ott 1 c:ers were vet>'  <wm i: fl t:i_ c: to h:im and 

assureci h:i.m that his case wi:i.l be recons:idoreci I hereafter 

he came to know that his date of i):i.rth was co....rec:tod in his 

•i 
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S g. 

service as per his ilatr:ic:u].atj:)n c1?ri:.if:1c::ate :1 	1 	1943 

f1er c:ons:i.cierinq the samc 

Copy 	of the letter dated 5 2 1998 

is en closed as Annexure--D 

4A.3 	That 	by 	the off:i. ce ].et ter 	dated 	21 9 200:1 	the 

res pon ci en ts sen t four sets b lan k pension pa pe rt.o be han ci ed 

c)ve'D 	the app:I.ic:ant, 	and 	in 	the said 	letter 	h:i.s date 	o+, 

reti remen t 	was shown 	as 0:1 03 2002 	It 	s stated that  

date 	of 	retirement of the appi :i. c:an t. as per 	his cdrret::ted 

'1 	•r 	of 	birth 	:1. r 	the servi cc I:ook is 	01 03 2Oo3 It 	is 

re]. tera ted 	that the date of birth of the appl :1. can t as 	per 

ha tr:i; cutat:i.(:)n 	Certi fi rate 	is 0:1 	03.. 1943 	 res ponden ts 

c:orrec:ted 	the 	wronci 	entry of his date 	of 	h:irth in 	the 

service 	book 	after c'crify:i.nq 	his 	oriciinal 	Iiatr:ic:u:taUon 

Copy of .. ...e citf i cc.le Icr cia ted 

2:1 ., 9 ., 200:1 is en c: :i. oseci as 

nnexureF 

4.9 	T ha •l I he ap'plicant • hen represen Fj o ra 11 y before 

the diei::Eartmenta:L authorities to enquire into the matter., But 

he was ads' I sed to su bm :1 t ii :1. s pension paj:e rs an ci accordingly 

he submi tteci pension papers on 31.10.2001. Thereafter,  . in 

December 200:1 he was ca i. 1 ed by the establishment 1:1 ran c: h to 

s:i.qn his service (Dook acia:inst column increment. He reported 

there with a hope to ver:i.fy his servic:e book but he was told  

that h:i. s servi c:c book had a:i. ready been forwa rcieci to Pension 

Bran ch Then he rei::torted to F:ension Branch and found that 

li:i.s c:orrected date of birth in the servic:e i:ook was tempered 

4 
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and 	the :t.ast d :iq :1 t of his year of birth has 	been 

overwritten- as 2 	 0 	 S 	4 
cop>' of the rei rosen tat I on d a'tecI 

30 0:L 2002 	is 	en c: losed 	as 

Annexure-G 	 - 

4.10 	 That 	thereafter the appl:icant 	made 	an 

app]. I cat Ion to -  the Grievance Ce].l with a copy to- the 

D:isc:i.pl :lne and V:iq :1 :iance Branch statinq the above facts of 

- temper:i.nq the date of bi rth in his servi c:e book and his 

appi :1 cation was forwarded by the ia.:i or JAD ( Comn ) Siçna]. 

Branc:h by letter dated 202 But most unfortunately the 

Gr:ievan ce Cell w:i th a letter dated 6 2 2002 returned the 

app]. :1. cat Ion with the romarks that the case is not pertain inçj 

to -criev..ii cc CelI6 The Dis'.::i p1 me and V:iq :1 :Lan ce Branch also 

- with the:. r letter dated - 6 2 2002 returned - the-pp:1ic:atIon 

with 'the advice to the app:ii-cant to approach to the 

Grievance- :eu : - - 

Copy of the forwardincj ].etter of 

I  Major 1 JAD( Comn ) - dated 5, 2 20O2 is 

en c::Losed as iinnexure4t 
L 	 - 

Copy ;ift he letters dated 6 . 2 . 2-002 

is on closed as Annexure-" 1 & 3 - 

respect :-ve :1>' 

4 :11 	 That 	the applicant beqs- to 	state 	that h 

demanded 	justige 	but he has been d en led 	the 	same The 

respondents have chancted his cror rec ted date of b:i. FT th 	in the- 

se.rv:i. ce 	book -behind 	his -back 	The app]. :1 cant humbly 	states 



that 1:. he rs pon ci en ts are n o'.i p'..&s ii :1 n q ii :1 m •f rom one B i''i c: ii 	•f:o 

an ui:. her tor ici i essa 1 of h :i. s g rievan ces '; I t iu t any result w  

the act () f F  I(' respondents has 	V I 	 in I I agony to 	I I i 

app:I. I cant 

4.12 	 That the applicant humbly becis to subm:i. t that 

If he retires for a wrong entry of his date of birth in the 

service book.1  he shall suffer irreparai::'ly loss and 	:i.n.:iuryu 

His date of ret:i.rement as per correct date of birth shall be 

on 	:1. .. 3 2003 .. 	But he Is IDe :i. n q compelled to 	c o 	on 

superannuation w.. e f :1 3 2002 on the bas :i.s of wrong en try 

of date of birth in the serv:lc:e book 	due to c:ler:Lca:L 

error/unau thor :i.seci temper :inci f9:.erct.:rrec t :ion of c:ler:i. cal 

error.  .. in the above -Uac:ts and ci r c:umstan ce the Hon b:I.e 

.i. bun a 1 be pleased to o rde rfo for product :1 on of the re c:ords 

5. 

1 	For that the let+.er dated 21 ,.09..%001 was isu.ed on 

the l:'i.s of tempered service record and offends Art:i c:ie 14 

of the 	 i t.i.t ion of :l:nd :1. 

5.2 	Fortlat. 1:.he respondeRts 	:tci:.c?dl violatinci the 

::'rinc:iples of natural .:it.kst:Lc:e 

5 3 	For 	that the reondn I:.s have m.:::.s 1:. necil :icJen .:iy 

fi xecl the date of retirement of the app:i. i. cant keet:incj 

rel lance upo n:in correct/tempered servi. ce book.. 

5.4 	 j::::1..fJ:. the i:.empel€.?I/ind:c:)Itc?c:t serv:i.c::e book 	'.::an 

n ':D 1:. be considered in CI 'Y: I:.':? rm :1 n :in q 1:. Ie ci ate of superannuation 

o .the app:L:i.cant disreçard:i.nç the Matric....lation Certi ...i.cate 

as an au then t :1. c do cumen t 

I 

-a.. 	 --.-, ..-----.-- 



5 5 	For that deter n iflinci the date of su 1::eranflUat :i.on in 

the instant case is aciaiflst the princ:i.Ple of 
.:wtic€(IULY 

an:l fa:i.r :iay and offends Art:i.cle 14 of the Ckr
i sk.itt1Cr 	of 

md :ia 

5 6 	
that the responde?fl ts den :ied to look in to the 

matter of temper :1. n q of serv 1. ce record of 
 

6 	- Details of remedies exhausteck 

rhere 

 

is no rem€?dy under any rule? and this Hon 	ble? 

is the only '1 
	

J. 	&.&na:I. 
forum for red ressal of the ç r :ievan ce 

I hi 	ppl 1' 	m I it hM 	i 	pri 	, 11 on I 	n' 	i 

has 	I::teen ci iveri 

other Court 

119  

rh•? app:I.:i.cants declare that they have not filed 

:flY 
other case in any tr:i. bunal Court or any oI:.hertOr1.UI on 

the sub.:i e::t matters ,  

EL. i f s soug.... Tcr ........ 

under the •fa(• 	and ci rcums tan ces of the? case the 

app:I.iC:ant prays ............. 	fO1:1owin 	rellers 

be respondents di rected not to ac: t 	upon the 
8 . 1 	The 

book 	for ret:i remefl on 
corrdct/ te m pered service 

of 	the appli.t::anti and not to s :erannuate the 
superannuatIon 

aD1icaIt wpf.. O1.,O3,,2OO2 

b d:i.rected 	to act 	ac:corCic to 
E3.2 	The respondentS 

the 	Iiatr:i.c.Llti0l? 
the 	correct date of birth as per aqe in 

4 
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to 9 

Certi ti :1e and be .f:I,1..  i:.h?r d:i. reci:.ed to con.%:i:de r the S<Mflc•? for 

retirement of the ap:Lic:ant on superannuation :1. Wne?nfn 

1 3 2003 

8.3 	Cost of the case 

0.4 	Any other rel :ke .f:/ re l i e i:s  the Hon ble tr:i: bunal may 

deem f:i. t and prober.  

- TO a bve re 1. :Lefs are I:)Iayed for on the q rounds 

- 	s tateci in para 5 aboven 

9. 	Interim relief prayed for 

Dur.incj 	the' pen den C:>' 	of 	t I' :i. 	aF.)I:)1. 3. cat:Lon 	tC? 

a pI:  :t :i can t p rays for- the fo I. :ioi :lnci 
	re 1 Lets 

9.1 	1 he respond en ts be d i re C ted not ic) su pe ran n u.a te 

the appi ic:ant W, e .f n 1 n3 p2002 

The ei bove re 1 :i. ef i. s p rayed f 0 r on the q rounds 

s ta ted in para S a {DOVe, 

iO. - 	This •app]. i. cation has been filed through Advocate 

:i:L. 	Particulars of Postal Order 

:1) 	I,, P,,O, Not,  

ii) Date of issue 	 9 t [/) 1_b0 )- 

:11:1. ) :I:ssu.e:d 'frc'm 

iv) 	payai):t.e? at 

12. 	Particulars of Enclosures 

As stated in the index 

/ 
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• 	 Verification 

:l:! Ann I rudd ha Sarma Son of Late A. N. 

Sarma 	res :1 den t of S hi 1 :ionc -- 11, 	ed abou 1:. 59 yrs do 

herelDy, verify • that the statements made in para 

1 . 6 to 12 are tri.e' m>'  persona :i knoL'J led cie and those made in 

para 2,3 and S are true to my leqal advice and that I have 

not suppressed any mater:i.ai. f:ac ts  
7- 

- 	 And 1, slqn this ver:i,f I cat:Lon on this 

20th day of FeI:ruary 1  %.0O2. 

4-c 	4J& 

2 
* / 

• . •- 
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flhII .1401 2/75/88-3iga 	 Dated Sil1ong, t 	may 69 

OF cBRTIPIQA 

I • 	Ref your ION No. F9 T/VI-P/7-65/272 dated 26-4.89. 

2 1, 	Original certificate of Matrou1ation Exmthation in reapeot 
of FShri A Sar3fla, Ae3tt of this branch is £orwarded herewith for 
verification of dateifbir'th. The eane may. be  returned to this branch 
after verification p1eact. 

Manor 
ineio zi (one) 	 JAD(Ooi) 

(L 
;t 	'an 	 (• 
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crfith t%t.-' 

/O8, ayed / 	
m ntó oi 

t ot c/ 	 i6O, 	,,ajjed tAc la4on i60, 
02, 
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o/a ;Q1eveisc€ a'  
t
e  
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I  

egistrar 
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The Director GeneraL Aesim Rifles 
	

82  

Shillong-79301 1 

(Thrugh proper channel) 

DATE OF 31RT11 

Sir, 

10 	Ref your I(I No0EST/VI-T/7-65/275 of 27.689 

2o 	Respectfully, I beg to state that. my  service book 
was opened by the then Head olerk of 2nd Assan Rifles 
after proper verification of my original certificate prod-
uced to him during July 1963 which was not shown to me 
on the plea of Coidenti9l' 9 , I was. quite ignorent about 
the wrong entry of date of birth in the service book as I 
had god faith on the then Head clerk of 2 AR.0  

30 	That,Sir, "ortunately, when the dealing Asett 
called, me to sign tainst various entries in my service 
book, .1 came to k w about the wrónly entered date of 
birth and immed'iat:1j I apprised your goodseif about that 
with a request for correction 0 . 

40 	 In view of the above facts, I beg to request you 
kindly to amend th date of birth as per iy iatrio Certi-
fioate to avoid fuiure complicacies0 

5c 	Thanking you in antioipatin, 

Yours faithfully, 

(.Anirudha Sharma) 

9" I) 	 Astt 
Date : 	7L/L89 	 BIG tSranoh, DGAR 
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From,  

Aniruddha Sarma  
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Th1 Directorate General 
;: 	 AssieRiflea 

Shilla6g...11 
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4 	 AJE O. BIRTH 	 - J ( L 
' 

Tj : 4 7- ; 4 $ 

RedpectfuUy I beg to,lay thefollowing #ewline,qor your r  'kind c'bfldjde.ationnd eympatheticOrder, ples, .._t.•• 	
- 	 ... 	 .Z 	. 

S ? 
, 	 het sir, 1 bg to atata that my date of birth wee erroneously 

clerk of 2:j*R.$O1_3..4 in'etsad, Oti-3.43 in my 
come to knov;A belated stags. I havealready 

requested to yOur goodseif so many times for amendment of the data 
ir..: afbir*h '(copies enclosed), My Original certificate wee submitted 

to you vide this branch ION No XVIIIo14O12/75/885j9s.af..3..5..9 
(copy encloaed) against your ION No. EST/VIfP/7S/272'o26....eg. 
A board of officers were also assembled to verify the service 
documents and metric certificates etc* but no amehdment have so ear 
been done, Itt was a clear case of n advertant. ólerical miete, 

4-i34' 	Th.t Sir, I have produced my original metric certificate with 
the hops thet the error will be rectified as per procedure with the 
approval of competent authority. As gathered flOw, it has not been done 
so f.r.In this connection I invite.your kind attention to GFR-79(2) 
which reeds as followe :— 

• The ctu.1 date of' the assumed detedetermind under Rulei-80 
eh.11 be recorded in the history of •ervice,servjce book Or 
any other record that may be kept in respect of the Government 
Servants service under Govermment end, once recorded, it can 
not be iltered e!cept in the Case of clerical error, without 
the previous orders of a Department of the Central 9overnment 

S 	 or in Adminietretor". 	 * 
49 	That sir, It may be clear from the facts and circumstances and 
in adherence to the rule poeition my date of birth is required to be 
amended as 0C1.ric.l error"in support of my matrjc certificate(Copy 
enclosed), 

S. 	In view of above I earnestly request your goodsel.f to look into 
the matter personally so that your kind administration can get me 
legitimate justice and save as from the heavy loss of my service 
cirriar of one year which is being incurred for a simple clerical 
mstake for no fault of my Own and for above act of your kindnáea 
I-shall remain ever grateful to you. 

A sympathetic action is highly requested at the earliest please, 

Thanking you, 

Yours I'hfully #  
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S 	2 
( Aniruddha Sarma ) 

Date : 	1> Jan 98 	J1)! 	 Supdt (Sige) 
Sigbala Branch 

at 

; 	.,. 
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Dated Shillongthe_ 	F ~~ 

ESTABLISHp BRANCH 

CHANGE OF DATE OF BIRTH 
	 oe 

- 
Reference your XVIII. 14012/75/96_sjg dat 

birth in his servje 	c)ok i.e 0  01 Nar42 should be maIntajn tor all purposes till he superrItai-es. 

dered but the same is rejected being devoid of merit 0  The Individual may please he informed that the recorded date of 

2. 	The prayer for chance of daee cf birth In respect of 
Shri Aniruddha sharma, Supdt of your Branch has been reconsj. 

(surjit 1<umar 
Dy Comdt 
Estt oficer 

stanch 

1\ 1  

V ?/ 

SHILLONG 

GanGral 

; 

• :. 

:. 

•-- 

/ T 	 , 

TØ 

/ 
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jle 	RC/40i.42/E5T/VOL. 	 ep 2001 

.AINQ OF r-04510N PS 

1, 	Four sets of clank pcna.ton 	papers each in respect 
of fol lowing ataU of your Drench, who are proced1ng on 
superannuation pension wef dates shown agtth8t each are 
atnt here-.ith for ancing 	,v'r to the thJi.'1da1 eenedz.' 

(a) 	$ .ubhas Chandr 	oy. updt D. Mac 	OO 2 ( r) 

(b)jthr.i . 	irudi'.a Zaria. aupt 	- 01 Mar' 21020N) 

(a) 	4=1 Xabin&a X umar Cha)riborty... O.. 	i.ar 2002(N) 
Asst 

(4) Shrl Laxmi 1(nta Sharma, Asat . 01 1ar 2002(FN) 

 gwi Nirendra Zr Nag, 2ast 01. mar 2')02(PN) 

 Shri A B 1,ar. Aa,st •- (ii 1ar 2002(FN) 

(q) 9hri Jatindra uth acgol, UDC 01 et.2002(F1) 

2. 	They may ki.'d1y bu iu3truct3d to affix joint iiotoçraph 
(four copies in black and *t) in ractvo form and while 
aign.tng the peaaion papere tevenue stamp may be affixed on the 
pre.'staznped receipt. Forms duly cor?tpleted and the same may 
please be forwarded to thtø I5anch bt an ir1y d'te for 
further action. 	 - 

Enc]. s As st at above  

win/á//r/Record• 

Copy:ta 

k) 
rcomt 
Eatabli3h4flt office 

R*cordø (u,x1) for iñforrnat$.ofl piease. 

414 

1 

C. 

- T 
• 



Frém : Aniruddha Sarma 
Supdt 
Signals Branch 
DGAR,81iillong-1 1 

7't9Q - 

r~ 

To 	The Directorate General Assam Rifles 
Shillong-1 1 

(Through proper channel) 

DATE OF BIRTH 

Sir, 
With reference to my àpplication dated 15 Jan 1998 (copy enclosed),f beg to lay 

the following few lines for'your kind consideration please. 

Respectfully I beg to state that as per date of birth entered in my Service Book I 
, have submitted my pension paper on 31-10-2001. Establishment branch (Ser see) has 

called me to sign in my Service Book during 3fl week of December 2001,when I 
reported..to them, I was told that my Service Book had already been forwarded to 
Pension branch, so I should go to Pension branch to sign in my Service Book against 

• 	column increment though it was supposed to be completed in Service Section itself 
• before sending to Pension branch. After two months from submission of pension papers, 

Establishment bra &ch called me to sign so that I could not get chancó to see my Service 
Book which is a case of benefit of doubt. 

That sir, I have reported to Pension branch and when opened my Service Book 
swprisingly, I have noticed that the board of officers detailed to verify the age of the 
civil staff had already amended my date of birth as 1943. I noticed that in the opposite 
side of copy of Malric certificate they had calculated as :- 1960-17= 1943 and in first 
page of my Service BOok it was written that "as per Màtric certificate No 2282 issued 

Gauhati University his date of birth isL1943".But unfortunately I have seen that 
somebody had distempered the figure three and over-written as two instead of 3 and put 
threã crossed marks without obtaining anybody's signature. This might have done by the 
then dealing clerk with the help of the then Supdt as they were the only hands to deprive 
me to serve one year more. 

• 

Sd/xxx 
Signed by Estt officer with seal 

.2/ 

j 

I 

4 

4 



Copy to : LegalBranch 	'] 
D&Y]3ianch 	I 

• • 

• 

Al  

H 

:j 

For similar tion please. 

/ 

_[ 

I 

I , 4 	therefore earnestly request you kmdl o mvestigate the mafler at the earliest 
and request to thke necessary action against theerson concerned who had distempered thd figure Lee for which of their foul play I m complled to go on superannuation 
peision before my actual age. 

5. 	I request you kindly to inform me the actio n taken before 28 February 2002. 

. 	 6. 	Thanking you. 

: 	 Your's faithfiully.  
4. 

(Aniruddha Sarma) 
Supdt 

1. 

Signals Branch 
Datèd:,Oj2oo2 	 DGAR 
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APPLICATION 

* 
.1 

I 	
' 	

1 II 	 Rf your 	 fl0r N 
I 	 dated 30 Jan 	Q2 is 

2i 	hom1pjflbe f 	to hi OC 	 our roCmm-'n*j.. nce th 	
pp1n hui be routed througli rrdj- C'i Th 	flh1 

may b 	c3vid to apch :ho G.riei 	Ci 1  Drancl -i this IIQ. 

Appin is re t urn-1 hrrj :h in 	rir,r)1 

if 

•1 1 	 - 

: 3(thi'•e) only 

QURM/* * 
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